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Dr. R»m B obk»f Singh: The hon. 
Minister said that there was a large 
stock  o f fertilisers in Rajasthan, the 
farmers use more manure and so no 
new stocks were sent there. May I 
know if, in view o f these facts, the 
rate of the fertiliser has not been 
increased in Rajasthan as high as it 
is done in other States?

The Minister o f Food and Agricul
ture (Shri A. F. la in ): Rajasthan 
differs from the other States because 
it does not use much of fertilisers. 
Also, as my colleague said, the use of 
fertiliser requires an assured water- 
supply. In Rajasthan, except in cer
tain canal areas, fertiliser is not used; 
most of the agriculturists use the cat
tle manure.

Dr. Ram Snbhag Singh: I want to 
know whether the price of fertiliser 
has gone up in Rajasthan, as it has 
done in other States.

Shri M. V. Krishnappa: The ferti
lisers are sold throughout India at a 
uniform price through the State 
Trading Corporation of India. We 
have got a pool price for the whole 
o f  India. We supply it at the rate of 
Rs. 350 and the maximum price at 
which it can be sold is Rs. 380.

Shri B. S. Mnrthy: May I know
whether the co-operative societies in 
the various parts o f the country are 
trained in the distribution of these 
fertilisers?

Shri M. V. Krishnappa: In Andhra 
and Madras, it is mostly distributed 
by the co-operative societies.

Telephone Connections
•1197. Shri F. R. Fatel: Will the

Minister o f Transport and Communi
cations be pleased to state:

(a) how many applications for tele
phone connections were received at 
Ahmedabad in 1955, 1956 and upto
30th June, 1957;

(b ) whether telephone connections 
are given in order o f serial numbers 
o f applications received or some pre
ferences are given; and

(c) the reasons why preferences 
were given and to whom?

The Minister o f State in the Minis
try of Transport and Comwanlratlni* 
(Shri R aj Bahadur): (a ):

(i) Under the (ii) Prom Ex- 
'Own Your empted cate-
Teiephone* gory appli-
Schemo. cantt.

In 1955-  
In 1956-
In 1957') upto >—
30-6-57 J

*97
478

194

H5
87

58

(b ) 70 per cent, of the available 
number of telephones are allotted for 
sanction under the ‘Own Your Tele
phone’ Scheme. These telephones are 
provided in order of serial number of 
applications except as explained in
(c) below.

30 per cent of the available num
ber of telephones are allotted for 
sanction under various exempted cate
gories. These telephones are provid
ed under advice o f the Telephone 
Advisory Committee. They sanction 
the telephones as per serial number 
of the applications in a particular cate
gory except as explained in (c) 
below.

(c) Out-of turn telephones are sanc
tioned under ‘Own Your Telephone’ 
Scheme in special cases where con
nections are required urgently by 
Government or semi-Govemment 
Departments and other private parties 
recommended by State and Central 
Government and undertakings in the 
national interest. The number of 
‘Own Your Telephone’ connections 
given in this manner during this 
period of 2-112 years is 28.

Telephone Advisory Committee is 
authorised to sanction on out-of turn 
basis, 30 per cent of the allocable 
quota of telephones under each 
exempted category. They sanction 
these as they consider best in the 
interest of the waiting applicants. 
Number o f exempted category connec
tions provided in this manner during 
this period c f  2-112 years is 22.
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Sometime* a connection (auctioned 
Li th« strict serial order hms to be 
skipped over due to technical difficul
ties in the particular area. Such a 
connection is, however, provided as 
soon as the difficulty is removed.
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Depatjr Chairman o f the Calcutta Part
*1199. 8hri 8. C. Santtnta: W ill the 

Minister o f Transport and Communi
cations be pleased to state:

(a) the reasons why the post o f  a 
Deputy Chairman o f the Port o f Cal
cutta has been kept vacant since 1950;

(b ) whether it is a fact that since 
1950 the duties o f the Chairman have 
increased manifold;

(c )  whether the Chairman has also 
become the Chairman o f the Dock 
Labour Board; and

(d) whether Government are think
ing of appointing Deputy Chairman 
again?

The Minister o f State in the Minis
try o f Transport and Communlcattans 
(Shri Raj Bahadur): (a) When the
post of Deputy Chairman fell vacant 
in 1950, the then Chairman of the 
Calcutta Port Commissioners recom
mended that it need not be filled as, 
in his opinion, the work involved did 
not justify the appointment of a full
time officer.

(b) and (c ). Since 19S3, when the 
Chairman also became the Chairman 
o f the Dock Labour Board, there has 
been an increase in his duties.

(d) A  full-time Deputy Chairman of 
the Dock Labour Board has been 
appointed to assist the Chairman in 
the work relating to the Dock Labour 
Board. The question of appointing an 
officer to assist him in Port Adminis
tration work has been taken up.

Shri B. S. Mnrthy: The next ques
tion may be taken up.

Mr. Speaker: The Question hour Is 
over.




